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Central Administrative Trlbunal
HYDERABAD BENCH : AT HYDERABAD "

0.A.No. 0,a. 313/91
T.A.No.

N.G:znesh Patro

Date of Decision 3 1-~4-1991

i

Shri T.Jayant

Petitioner.

Advocate for the

Versus

Union of India, rep. by Secretary,

Min. of Communications, New Delhi
and 4 others

Shri N.R.Devaraj, Addl.CGSC

CORAM :

THE HON'BLE MR. B.N. Jayasimha, Vice-Chairman

THE HON'BLE 'MR. J.Narasimha Murthy, Member (Judicial)

petitiox‘wr (s)

Respondent.

Advocate for the
Respondent (s)

i

r

1. Whether Reporters of local papers may be allowed to see the Judgernent?"7“"D

2. To be referred to the Reporter or not ? M@

3. Whether their Lordships wish to see the fair copy of the Judgment 7 po

4. Whether it needs to be circulated to other Benches of the Tribunal ?

5. Remarks of Vice Chairman on columns 1, 2, 4

o)

(To be submitted to Hon’ble Vice Chalrman where he is not on the Bench)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD !

0.2.,N0.313/1991 . Date of order: 1-4-1991,

I
Between ‘
K.Ganesh Patro . «es Applicant
and
1. Union of India,erp. by the

Secretary, Min. of Communicaticns,
New Delhi-1, !

2. Chief Post Master General,
Ancéhra Pradesh Circle, Hydersbad-1l.

3. Post Master General,
Visakhapatnam Region, Visakhapatnam-20.

4, Superintendent of Post Offices,
Vizianagaram Dn., Vizianagaram.

5. Y.Kondala Rao cus Resﬁondents

'
!
|
APPEARANCE: !

For the applicant : Shri T,Jayant, Advccate

I .
"Fer the Respondents 1 to 4 ?hri N.R,Devaraj, Addl.CGSC

]
I
1

CORAM:

The Hon'ble Shri B.N.Jayasimpha, | Vice-Chairman

The Hon'ble Shri J.Narasimha Mufthy, Member (Judicial)
ORDER
(of the Bench delivered by the Hon'ble Shri B.N.Jayasimha, V.C.)
The applicant, an Assistant Superintendent cf Post
Offices, at Vizianagaram has filed this Applicaticn seeking a
direction to the Respondents to transfer him as%A.S.P.O. in the
Cffice of the Fost Master General, Vicakhapatnah in the ensuing
vacancy arising on the promotlon of one Shri D, Moses and to
declare the earlierproceedlngs No ST/22=-75/1IV dt.6-9-90 passed
by the 3rd Respondent in so far as posting the 5th Respondent
to Visakhapatnam in the vacancy of Shri D.Mpses, as illegal,

null and void.
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2. The applicant states that while he was working as
Assistant Superintendent of Post Offices (ASPOs) at
Visakhapatnam, he was transferred to Vizianagaram where he

is working since April 1990, Since his wife is working in the
Zilla Parishad at Visakhapatnam and his children are at
Visakhapatnam, he had made a representation dated 31-8-1990

to the Post Master General, Visakhapatnam to post him to
Visakhapatném in the ensuing Qacancy arising due to promotion
of Shri D.Moses, aSPOs. He had also expressed his willingness
to join at Visakhapatnam without TA and TP. However, the

3rd Respondent passed orders dated 6-9-90 inter alia transfer-
ring one Shri Y,Kondala Rao, the 5th Respondent herein in the
vacancy caused by the relief 6f Shri D.Moses on promoticn.
Aggrieedﬁy the said order dated 6-9-90, the applicant made a
representation on 23-10-90 to the Chief Postmaster General,
Andhra Pradesh, Circle, Hyderakbad, the 2nd Respondent herein.
The applicant was subsequently informed that his request

for transfer to Visakhapatnam had been noted in the request
register. Subsequently, Shri D.Moses rejoined his old post
of ASPO at Visakhapatnam due tc postponement%& his prcmotion.
The applicant has made ancther representation on 8-2-91
requestng the 3rd Respondent to consider his case for
transfer to Visakhapatnam in thekext available vacancy. As
he later learnt that Shri D.Moses is likely to be relieved
again on promction very shortly, he made another representation
dated 22~3-1991 to the 3rd Respondent specifically requefing
him to transfe{?im to Visakhapatnam in the vacancy being
caused due to relief of Shri D.,Moses. The applicant states
that he apprehends that the administration i%prejudiced
against him and since the proceedings dated 6=-9-«90 transfer-
ring the 5th Respondent to Visakhapatnam still holds good,

his case will not be considered for transfer to Visakhapatham.

Therefore, the applicant preferred this 0.4,
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TOs : .
1.The Secretary, (Union of India) Ministry of communications,

3.

58

-3- |

We have heard the learned counsel for the apprlicant

Shri T.Jayant and Shri N.R.Devaraj, Aadl.C.G.S.C, at the

admission stage. The applicant is seeking a direction to the

Respondents to post him to Visakhapatnam in the vacancy being

caused by Shri D.Moses on his ensuing promotio?, W which in fact

is yet to arise. The applicant has also made é representation

to the authorities on 22-3-1991 and without waiting for any

reply thereto he has simultaneously approached this Tribunal

by way of this C.A. Transfer is an incidence of service

and it is for the administrative authorities t# decide who should

be transferred according to administrative exiéencies. it is

for the administrative authorities to consider the represen-

‘tation cf the applicant and to decide thereon;l The application

is, therefore, clearly premature and has to be dismissed on

|
that ground itself. Accordingly the 0.A. is d§Smissed as

premature, No costs,

NN WA

(B.N.Jayasimha) (J.Narasimha Murthy)
Vice-Chairman Member (Judl.)

(Dictated in open court)
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New Delhi-1,

The Chief Post Master General, Andhra Pradesh Circle, Hyad
erabadel
The Post master general, visakhapatnam region, visakﬁapgtnam-ZO. )

2.
3.
4.

S
6.
T
8.

Kie

The

Superintendent of post offices, vizianagaram: division,

vigianagaram, :

One
One
Cne
Cne

copy to Mr.T.Jayant, Advocate, CAT.,Hyderabéa.

copy to Mr.N.R.Devaraj,SC for Rlys.,CAT,Hyderabad.

copy to Hon'ble Mr.J.Narasimha Murthy,Members (J)CAT.,Hyderabad.
Sparecopys
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COMFARED 37
APPROVED 3Y v

IN THE CENTRLL ADMINISTRATIVE TRIBUNAR
. HYDRABASD DENCH:HYDERABAD

THE HON'SL. MR.B.N,JAYAS nm

AND

THE HOW 'BLE MReDTSUR¥A-RAO: M(J)
AND

THE HON'BL. MR.J.NARASIMiA MURTHY:M(J)
AND

THE HOK 'BLE MR R BADAS UBRAMAN TANEM (A) t

ATED: lé:-(‘-1_99,1. _

~
_QRDER—" JUDGMENT,
Mydaw/Ruare/-Cortrilios
] P
S TR .

O...f;, l\;C= '3 ‘3 t:'i'

Admitked ansg Interim directions
issudgd..

Allofed.

Diswpsed o with girection.
Dismissed. S—" Foa
Dismi as withdrawn.

Dismissgd for default.
M. A, Ordered/Rs jected.

Ne ord=ar as to cosks.
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ntra-i Administrstive Tribunal
DESPATCH
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HYDERABAD BENCH.






